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| TEM NO. 102 COURT NO. 1 SECTI ON XVI
SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS
Cvil Appeal No(s) . 6370/ 2003
STATE OF WEST BENGAL Appel | ant (s)
VERSUS
SRl KUMJUD BANDHAB SAMANTA(D)BY LRS & ORS Respondent (s)

(with office report)
W TH

C. A No. 3661/2005
(Wth Ofice Report)

Date : 25/09/2014 These appeals were called on for hearing today.

CORAM :

HON BLE THE CHI EF JUSTI CE

HON BLE MR JUSTI CE KURI AN JOSEPH

HON BLE MR JUSTI CE ROHI NTON FALI NARI MAN
For Appellant(s) Ani p Sacht hey, Adv.
Shagun Matta, Adv.
For Respondent (s) Rana Mikherjee, Adv.
Kast uri ka Kaumudi, Adv.
Shekhar Kunar, Adv.

M P. Jha, Adv.
Har shvar dhan Jha, Adv.
Ram Ekbal Roy, Adv.

SS5 5575 FF%

UPON hearing the counsel the Court made the follow ng
ORDER

I nter alia, one of t he i ssues in t hese
Signature Not Verified

Appeal s is about the jurisdiction of the civil court
Digitally signed by
Raj esh Dham
Date: 2014.09. 26
18:17:10 I ST

Reason:
in view of the bar under Section 57B of the West
Bengal Estates Acquisition Act.
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W are i nf or med t hat some of t he matters
bei ng Special |eave Petition (Gvil) No. 12367 of
2014, State of West Bengal & Os. Vs. Swapan Pal &

Os., and ot her connect ed matters i nvol vi ng t he



i dentical issue are pending before this Court.
M. Rana Mikherjee, |earned counsel for the

respondent No. 1 in Gvil Appeal No. 6370 of 2003,

submits t hat t hese Appeal s may be t aken up for
heari ng after di sposal of group of matters bei ng
Speci al | eave Petition (Cvil) No. 12367 of 2014 and

ot her connected matters.
H s prayer is r easonabl e as one of t he
i ssues in t he pr esent Appeal s is about t he
jurisdiction of the civil court, although M. Rana
Mukherj ee, |earned counsel, subnmits that this issue
was not raised by the appellants before the first
appel l ate court or the Hi gh Court.
Li st these Appeals after disposal of group
of matters being Special |eave Petition (Gvil) No.

12367 of 2014 and ot her connected natters.

(RAJESH DHAM (RENU DI WAN)
COURT MASTER COURT MASTER



